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India Infrastructure Finance Company Limited
(A Govt. of India Enterprise)

b ORIENTAL BANK DF COMMERCE Regd. Office : 5° Floor, Biock-Z, Towar-2, Plate-B, NBCC Tower,

Recovery, Resolution & Law Cluster-7649c/o MSME Cluster, Near Highway Plaza, NH-2, Mathura - U.P. 281004 NPT East Kidwai Magar, New Dethi-110023 CIN:UST190DL2006GO1144520

POSSESSION NOTICE CHIBE 2

Notice for Expression of Interest (EOI)
The Authorzed Offcer of Oriental Bank of Commanca undar the Secuntizalion and Reconstruction of Financial Assats & Enforcamant of Security Interast Act

2002 and in exercise of powars conferrad under Saction 13{12) read with Rule-3 of the Saecurity Interest (Enforcement) Rules, 2002, issued demand notice on India Infrastructure Finance Company Limited (IIFCL),
Ithe date mentioned against in the notice being together with further interest al contractual rate on the aforesaikd amount and incidental expenses, cosis a Government of India Enterprise invites Expression of
charges etc. within sixty days from the date of receipt of said notice, The borrower'Guarantor having falled to repay the amount notice |s heneby gliven to the ;
|:'||:'|r'r|;:|'.|'.'|=.lr.'l.'_.|l.|-'!|-'..ir'|!|‘|r' and the PUBIC iR -:_|-r-mr'_-r.1.l L |,|!1-:‘|ﬂ1"\.||.'|nr'|-:'| has aken tha POSSE5S5M0N of thee property describad hanan Delow N eEXarcise o powers |l"|lE!|'EET tEGl} fl'l:lm AdUEfT'S'“ngR AgEﬁClES rDr
conferred on him/her under section 13(4) of the said act read with the Rule 8 of the said Rules on the date mentioned hereunder. The borrower/guarantor in empanelment. For further details visit http:fiwww.iifcl.org
particular and the charge of Orlental Bank of Commence for the amounts and inleres! thereon. Detalls of the morigaged Property of which the possession had .
grincipal office (f anyl of conpoeate debtor | New Dei 110008 bean taken in as follows. The borrower's attention is invited to provisions of sub-saction (B} for section 13 of acl., in respect of ime available, to redeam the or eprocuna.gov.in.
b [insobeency commercement date in respact | 201h August, 2009 [oeder received on 24th August, SECUNGO ASSELS

af corporate debtor _ 2015) __ i S, Name of the Borrowers/ Dateof | Notice Date Details of the Properties on
7 E5I,|r:1:||,e|:| date of clasume of inselvency 15th Febuary, 20040 (om 20th August, 219 No. Guarantors & Branch Possession| & Amt. Due which possession taken
e N Rabindea Farmar Wit 1.|Shri Ajay Veer S/0 Shri|2208.2019| 04 06 2019 | Name & Address of Mortgagor/Hypothecator Shri Bhojraj S/0 Shri Bhanwar Singh

& (Mame ard registration number of the
nsolvency professional acting as interm Reg. Mo, IBBUIPA-001AP-POOT7/2017-209811194 Bhojraj and Shri Bhojraj Rs. 123694.00 Nagla Bhav singh Tehsil Sadabad Hathras 281306

FORM A
PUBLIC ANNOUNCEMENT

[Under Regulaton & of the Insohvency and Bankruptoy Board of Indea
tlinsodvency Aesoluten Process for Corporate Percons] Reguletions, 2016}

FOR THE ATTENTION OF THE CREDITORS OF

al W

M/s TODAY HOMES NOIDA PRIVATE LIMITED
RELEVANT PARTICLILARS

for immovable properties under Rule 8(1

! {Name of corparate debior
2 | Date of incorparation of corparate debitor
3 [Buthorty wder which corporate debilar i
riceeparated | registeed

4 [ orparate Identity Ko,/ Limaed Liabsdity
klentilicatian No. of oomparate debbar

3 [Aldess of the registered offioe and

Tockiny Homies Moida Private Limited
T 1A 00
ROC- Delhi

L0502 00aPTCI 241 89

LGF 10-11, Pragat Tower, Rajendra Place,

General Manager
Corporate Communication Department

@[» JATA CAPITAL HOUSING FINANCE LIMITED

Regd. Office: 11th Floor, Tower A, Peninsula Business Park. Ganpatrao

resalution professional S/0 Shri Bhanwar Singh as on 11072019 | Details of pledgedhypathecated/morigaged assets EQM of residential House at Plot] | TN/ Kadam Marg, Lower Parel, Mumbai-400013 CIN Mo.. U67190MH2008PLC 187552
G [Address and e-mal of the nterm Address: JD-15-E, Mear Ashrans Chowk, Ptampusa, Branch- Chhatikara 3 'ﬂtEI;EE'- 3 MNo. 14 and Khasra Mo. 155 Abhishak Purn, Mauja Girdharpur Tehsil and Distt. Mathura DE Mh"n HUTIGE

ssahition professional, & registersd with Mew Dek-110034 Math I:I.h - 'r-. Property in name of Shri Bhojra] S/0 Bhamsar Singh Property Area 118.91 =q. mt

thee Board Emall: minkri careditimail com athura ther EXp.

Bounded as: East: - Road West:- Plot Mo B3 North- Plot Mo, 13 South- Plot No 15

Under Section 13 (2] of the Securtisation and Recansiruction of Financial Assels and Enforcement of Seculity
Inbarest Act, 2002 (*Aet) read with Aule 3 of e Security Inerest (Enforcement) Rulies, 2002 ("Rules™)
Whanaas the undersigned being the Authonsed Oficer of Tata Capital Housing Firance Limited {TCHFL

under the Act and in esercize of powers conferrad under Saction 13 (12) read with Rule 3 of the Rules
glraady Esued detalled Damand Modces dated below under Sacton 1302 of the Agt, calling upon The

10 Address and e-mail to be used for
cormespondence with the interim
nesahition professanal

Last date for submission of dairms

Address: |0-18-B, Mear fshiana Chowl, Plampusa,
New Defi- 110034 2. |Mr. Ram Kishor Gautam S/0| 21 08.2019 |01 08 2019 | Name & Address of Mortgagor / Hypothecalor Smit. Meena Gautam W/O Shri Ram
Emaik: todayhames. drpiSgmail.com Hari Shankar Gautam, Mrs. Rs 28087500 |'ishor Gautam Vill- Chaurara, Post Chhatikara Distt. Mathura Pin 281121

3rd Septemnbet 2019 (rom date of order e, Meena Gautam W/O Ram = nﬁ 24 07 ﬂHE Details of pledged/hypothecated/mortgaged assets EQM of House on Plot No. 71,

1

=

12 ol credeors, if nodar ﬁmh B i ELE h ﬂhr Ga :t . md A;; + Interest & Kusum Vatika, Mauja Govindpur Mathura Property in name of Smi. Meena Gautam EI:TI":IAE'é;:I EI'qJ-EIJT{lH'E'l:F.I-GLﬁE:r:E: [all singularty ar together redemed 1o ‘Eli:ls;:nrsli'l:.i_egﬂ
L lasses Of CROR0rS, T any, Under dause ame Buiers anshyam rasa | ' gy T Ga 2 ed 5 Heirs)iLegal Representative)s) isted hareunder, to pay the amounts mendonad in tha respective Demand
it of suby-section (64} af section 21, Mahend r’; Prasad Other Exp. W/Q 5h. Ram Kishor utam Property Area 95.07 sq.mi. Bounded as: East Moticars, within £0 days fram the date of the respective Motice's, as per details given balow. Copies of the

House MNo. 72 West - Housa No. 70 North- Road Colony South- Othars Proparty said Mofices are served by Fegestered Post AD. and are avaiizble with the undarsigned, and the said

Chligor{sy'Lecal HeirjspLegal Representative)sh, may, i they 50 desirg, coliect the respacive cogy fram
the urdersignad on ary working day duning normal affics hous.

In connection with the abowve, Hotice is hereby given, once again, fo the said Obfigor(s) Legal
Hair{shLagal Rapresentative|s) to pay to TCHFL, within &0 days from the date of the respactive
Modice's, he amounls indicabed herein below against their respective names, logether wilk lurlber

asiertaimed by the intenm resolutn
nrafessianal

12{Hames of Insclvency Prafessionals
identified 1o ad as Authorsed
Represeriative of credilons = o class

Branch- KDDC Mathura
3. |Mr. Narendra Singh S/0|21.08.2019 01.06.2019 |Name & Address of Mortgagor/Hypothecator Sh. Son pal S5/0 Sh. Narayan 613,

Son Pal, Sh. Son Pal S/0 Rs. 841594.77 Gnhl.._ll Restaurant, Awagarh Farm, Distt. Mathura Pm 281003
Sh. Narayan and Smt. . n'n 31.I:|T.EI|JI§ Details of pledged/ypothecated/morigaged assets

I, Mame : Me Viender it Sngh | Begd, Mo,
IEBHPA-O0 AR 1AL N-00200201 8- 20091 2113
2. Mame : M. Shradha Agaowa | Reqd. Mo

{Three names for each diass) [BSLIRA-001AP-POT 255207 8-201 /1 1947 . : ECM of House on Khasra No. 74, at Awaaarh Farm. izi Singh Pura Mathura 281003 Interest as detalled below from the respective dates mentioned belaw Im colurn {d) 8l the date of
1. Matne - M Hah:sl:MﬁluI;i'gd Mo Anar Devi W/O Sh. Son + Interes! & B ; f Sh. So | SI0 5?13 N rp g Area 107.29 " payment and / or realisation, raad with the loan agreement and other documents/writings, if any,
; : Moyl oy Pal Other Exp roperty in name of oh. Son pal 5/ Sh. Narayan Froparty Area 1U7.23 sq. mL execubed by the said Obligar(s). As security for dus repayment of the kaan, the following Secured

|ESVIPA-Q01AP-PO167G/01 32RO TTD ¥ Bounded as: East: - House of Mahendra West- Rasta North- Rasta South- House

Assel(s) have been morlgaged to TCHFL by the sald Obligons) respectively.

Branch- KDDC Mathura ofitaiea Loan

14]{a) Relrvant Farms and
it Detals of authorized epresentathnes

a) Relevat Forms: Mertianed a1 Point 5 below,

b) Details of Authorised Representatives: Hame of Obdigor(s)Legal

Total Qutstanding Due|  Dateof | Date of

g - Aceount Mo, g)'Legal Representative(s) |Rs. as on below Dates| Demand N HPA

AR, LM . : 4. |Smt. Bhagwati Pathak WIO| 1908 2019 | 01.06.2019 | Name & Address of Morigagor/Hypothecator Smt. Khillo Devi WO Jawala Prasad] =0 Hr.ﬁ'iuﬁi i-.hﬁ.l:ﬁﬁrr:aﬁel:ril}!‘-‘ Rs. 16,3427~ | 05-Aug-2019 |03-June
Eﬁ;?“ LEUT;“?;]?“" Estate Duagr nad Bipin Bihari Pathak, Rs. 656251.00 | Pathak PlotNo. 204 At Vill Dharora Bangar Vrindavan Mathura Pin 281121 Mrs Rukhsar Hasan (Co Borrawer) | s on 05-Aug-2018 phor
iani Purgab- 14 . ; B byt e e it vt el AN W lniec LM b i 8 L

Smt. Khillo Devi W/O Jawala
Prasad Pathak and Shri
Bipin Bihari Pathak 5/0 Late
Jawala Prasad Pathak
Branch- Rajpur Vrindavan

as on 31.07.2019 Details of pledged/hypothecated/morigaged assets EQM of all that parcet and part
ol of the property plot no. 209,204 Khata No. 76 Mauja Dharora Tehsil and Distt
Mathura Property in name of Smi. Khillo Dewvi Wi Jawala Prasad Properiy Area
166.74 sg. mi. Bounded as: East: - Malviya Gosala West- Road Mathura-\Vrindavan
North- Property Of Virendra Kumar South- Malviya Gosala

Description of the Sscursd Assetsimmovable PropertiesiMorigaged Properties:- AL That
Aesidental Plot'Apariment Bearng Fat Ho. 302 Situated at 3rd Fioor, Husain Apartmeant, bt over Plot
Mao. 7, Khazra Mo 33(Min), Mehtab Bagh, Ward Hussainabad, Lucknow, UP- 226001, Having its Covered
#rea 00 5g. Ft (65,055 Sg Mirs.| alongwith commen amanities written in the Sale Deed. Bounded Inthe
menner &s Follow:- Morth: Fizt Mo, 301, South: Fiai bo. 303, East: Coridor & Stairs, Weet: Opan to Sky

“wilh furthar Interes!, addifonal Inberesl al e rabe as mone parlcuarly stated in respectig Demand
Nobcis dalod mintiored abone, moitenlal exponsis. oosts, charges ol incurfed I B dabe ol paymin
arckor abzation, 1 he sxd Dilgons) shallail i makepaymen o TCHEL a5 aloeesaid, then TCHEL shal

Email 16t ivirksidgmad.com

2. drs, Shradha Agarwal

Address - A-2/122, 15t oo Saidanurg Endave

Mew Del, Mational Capital Terfary OF Dethi 110029
Erriail 1 shradha,psiagrral oom

1, Wi, Rakesh Mishem =
Addvess - B - 403, Rosewoed Agartments, Mayur 5. |Mr. Devendra Singh S/0|20.08.2019 | 01.06.2019 | Name & Address of Morigagor/Hypothecator Usha Devi WIO Devendra Singh Add

+ Interest &
(ther Exp.

Wihar, Phase-1 Exin, Dedhi-110094 Balu Singh & Usha Devi Rs. 214159617 Pradeep Automobile, Mauza Nagla Bheema, Raya Teh Mant, Distt Mathura 281004 proceed aganst the above Secured Assel(s)immovable Property (ws) under Seclion 1304) of e said Act
Lrrp b vabiur e, e Ly W/O Devendra Singh as L.'m 14.07 2-11'15 Details of pledged/hypothecated'morigaged assets Khasra No.-211, Raya Road and tfw appcabie Rules enfrely al [he resk of #e said Obligor| shLagaf Heiri<y/ Legal Represaniativelz) as
1. Motice is hereby given that the Natienal Compary Law Tribunal, Principal Bench, Mew Delhi has B h- K b. Distt SR Mauza Nagla Bheema, Tehsil Mant, Disit Mathura Property area : 166.22 sgq. mi 'Eﬁﬂim:'hﬂ.'ﬂtﬁtﬁ'ﬂum _ _
ordered the comeencement of a corporate insolvency resolutian process of the M/s Today Homes ranch- arab, Sit. + Inferest & . ; . p Nest- Rava R Beras of E The said Obligor|shLegal Her|z)Legal Rapresentafivis) are protebibed under T said Act i franster the
Nokda Private Limited on 20th August, 2019 Mathura Other Exp Bounded as: East: Owner's Property West: Raya Road South: Prop of Jagan aforusaid Secured Assel|sNImmovatle Property(ies), wheather by way of sale, lsase or othersise without

sharma MNorth: Prop of Dalap Singh the price vrithen cormesl of TOHFL. Ary pirson whi conlraeenis o abebs orlraentian ol e provisions ol

the Ao Fubees macka [hessunder shall be fabbe lor impriscnment and‘or penally as provided under fha Acl

Z, The creditors of Ms Today Homes Noida Private Limited, are hereby called upon to submit their
claims with proot an or before 3rd Sep, 2019 bo the mterim resolution professional a the address

mentioned against entry No. 10, Place: Mathura Date: 23.08.2019 Authorised Officer DATE :25-08-2019 For TATA CAPITAL HOUSING FINANCE LIMITED
3. The financial creditors shall submit their claims with proof by eledronic means ondy, A8 ather PLACE : LUCKNOW Sd-Authorised Officer |
creditars may submit the claims with prood in person, by post or by electronic means. - -

4. Afinancial creditor belonging to a class, as listed against the entry No. 12, shallindicate its choice DTC India Lmited

of authodised representative from among the three insalvency prafessionals listed against entry
M. 13 to act as autharised reprasentative of the class |Home Buyers| in Form CA

5. The daims may be submitted in their specified forms. Farm B — Opesstional Creditos (Other than
Woekmen/Employeel: Farm £ - Financial Creditor; Form CA — Financial Creditors in a class; Form D -
Woskmen/Empyyee; Farm E — Autherised Representative of Waorkmen/©mphoyes; and Form F -

@[ TATA CAPITAL HOUSING FINANCE LIMITED

Regd. Office; 11th Floor, Tower A, Peninsula Business Park, Ganpalrao
TATI Kadam Marg, Lower Parel, Mumbai-400013 CIN No.: Us7T190MH2008PLC 187552

CIN: L51226DL1918PLCIDG0I2
Registered Office: 3 Fioor, 4117-B
Azal Ali Road, New Dalhi - 110 002

Tel: +91-11-4232200 Fax: +31-11-2 3280548

Fittps. bk, gowirddownlaadform, ktml

&, Suhmissbon of false or misleading proafs of claim shall attrac penalises
Date: August 14, 2019

Place: Dvlhi

Other Creditars, Copy of the above Forms can be downloaded from

Rabindra Kumar Mintri
Inzalvency Professional
[BBIIPA-001/IP-POO707/2017-2018/11194

¥ For All Advertisement Booking
9 Call : 0120-6651214

B} d 3iim asicr Bank of Baroda [0,

RO SAR Branch-1st Floor, V-23, Vibhuti Khand, Gomti Magar, Lucknow-226010,

on 30.09.2019

E-mail: dic.planieniogmail com
Website: www.diclea.com
NOTICE
Katice iz haraby given thal pursuant io Regulation
47(1){a) of SEBI (Listing Obligations and
Desciasung Raguirements) Regulaliens 2015, a
maeling of lha Board of Oirechars of the Company
will ba hield an Thursdey the 28th, August, 2018 al
the 1130 AM, at the Registered Office of the
Compary at 3rd. Floor, 417-8 Asal &8 Boad, New
Dalbha— 110 002, fo. inbar ala, consider and approvs
tha Audited Financial Resuts of the Company for
tha yearanded 3151, March, 2019

DEMAND NOTICE

Under Saction 13 {2} of the Sacunisation and Reconstruction of Financsal Assels and Enforcement of Seculity
Inbsrest Acl, 2002 i*Act") read with Aule 3 of e Security inferes |Enforcamend) Rules, 2002 (Rules”)

Wharaas fie undarsigned being the Authansed Officer o Tata Capital Housing Financa Limited (TCHFL)
under tha Act and in exarcise of powears conferrad undier Sactian 13 (1) read with Rule 3 of tha Rules
alraady isued detaled Demand Motices daled below undar Section 13(2) of the A, caling upon tha
BorrowensWGo-Barrowars| Guarardors) [al singulary or topelher refered 1o “Obiipore ) Legal
Har(s|Legal Raprezania®als) listed haraundar, 16 pay tha amounts mantioned in the respactiva
Demand Motica’s, within 60 days fom the dabe of the respective Malice's, as par details givan below.
Copies of the said Nofices ara served by Regisserad Post A,D, and are avadable with the undersigned,
ard ke sl ObligonishLegal HeirislLogal Hepresenlalivels), may. IF ey 5o desin, colect ha
raspective capy bom $e undarsigned on ary warking gay during noemal ctcs hours.

In connection with the abowe, Motice is heraby giwen, once again, to ihe said Obligors) Legal
Hair{s)'Lagal Representativels) to pay to TCHFL, within 60 days from the dats of tha respactive

Ph. 0522-6677636/6677681, Email: sarluc@bankofbaroda.co.in AT Kol Lo Maotice's, the amounts indicated herein below against their respective names, together with

E I t f . hl rt S - R | B E ; Sdli- further inferast as defailad below from the respective dates mentioned bebow in calumn (d} il tha

dle noftice Tor iImmovaoie PrﬂPE es [ ee PTD\I’ISD uie ': }] [D.K.Singh] date of paymentand / or realisation, read with the loan agreement and other documends writings,

g : : PO ; | s ] Diate: 23-08-7018 Whicle-Time Diractor if ary, axacubted by the sabd Dbligors). As security for due rapaymend of he loan, the following
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso s DIN: 0411142| | Sacumed Rasei(s) ave bean mortgaged to TCHFL by the said Gigoris) respectively. |

o Rule 8 (6) af the Security Interast (Enforcement) Rules, 2002

[111:& terms & conditions of the sale are listed below, However for detailed terms & conditions of the sale, please refer to Bank of Baroda website mrw.hammfhamda.r:nm]

Date: 25.08.2019; Place Lucknow

aspaper ..r.cia ’p ress.com

Terms & Conditions:- (1) The e-Auction is being proposed on the basis of "Constructive Possession” on “As is where is”, “As is whatis”, and “Whatever thereis" basis through website
https:ifbob.auctiontiger.net and the buyers should ascartain the status of the Statutory dues and encumbrance if any, (2) To the best of knowledge and information of the Authorisad Officer,
there is no encumbrance on any property. However, Tha infending bidder should make their own independent enquiries regarding the encumbrances, itk of properties put on auction and
claims/righisidues affecting the proparty, prior bo submitting their bid. The property is baing sold with the entine exdsting and fufure encumbrance whather known or unknown to the Bank. The
Authonsed OfficerSecered Creditor shall not be responsible in any way for any third party daima/rights/dues. (3) it shall be the responsibility of the bidders to mspect and satisfy themsehves
about the a3sets and specification before submitting the bid. They can inspect the property on 25.09.2019 from 11.00 am to 4.00 pm. Forinspecfion of the property bidders can contact RO
SAR Branch, Lucknow, Ph; 0522-6677636, 6677681 (4) Intending bidders shall hald & vabd E-mail 1D fo access the Portal and register themsahves forgetting User 10 and Password throwgh
hitps:iibob.auctiontiger.net free of cost. The EMD shall be payable through NEFTIRTGS in Account mentioned as above or by way of pay ordes/ DD favaning "Authorised Officer, Bank of
Baroda® payable at Lucknow. (5) Any TDSTaxesiGST if apphicable, will be borne by the auction purchasar (6) After Registration by the bidders in the website, the inending purchaser
ihidder s required ta et the coples of following docements uploaded in the website https-ibob.auctiontiger.nat bedore l2st date of submission of the bid(s) viz_ i) Capy of the NEFTIRTGS
Challan or pay orderDD. i} Copy of PAN card, m) Proof of identification (KYC) viz. attested copy of Vioter I0 cardDnving Licence/Passport efc. iv) Copy of proof of address, without which the
bid is liable to be rejected. Upload declaration after signing. {7) The Iinterested bidders who require assistance in creating login ID and password, uptoading data, submitting bid, training on e-
bidding process etc., may contact WS e-Procurement Technologies Lid. or hitps:ibob.auctiontiger.net, Help Line No. 079-68135417/418/419/420, Ram Prasad Sharma Mob No.
08000023297 & Mr. Shobhit Shukla Mob No. 08707586217, email id - support@auctiontiger.net, ramprasad@auvctiontiger.net (8) Only buyers halding vald Liser ID/Password shall
be eligible for participating in the onbne e-auctioning process through hittps:ifbob.auctiontiger.net (9) The interested bidders wha have submitted their EMD  before 4,00 P.M. on or befare
27.09.2019 shall be efigible for participating in the a-Aucton. The e-Auction of above properties would be conducied exactly on the schedubad dates & imes as mentionad against the property
by wary of infer-se-bidding amongst the bidders, the bidders, the bidder shall improve their offer in muliiple of amount Rs. 10,000/- a5 Bid increase Amount” against each property. In case bid
i placed in the last 5 minutes, the closing time will automatically get extended for 5 minutes. The bidders who submit the highest bid amouent (not below the reserve price| on closure of -
Auction process shall be declared as successful bidder and a communication o that effect will be isswed through electronic mode fo their email Afc which shall be subject fo approval by the
Authorsed Officer/Secured Creditor. (10) The Eamest Money Deposit (EMD) of the successhul bidders shall be retained towards part sale conssderation and the EMD of unsuccassful bidders
shall be refunded. The Eamest Money Deposit shall not bear any interest, The succassful bidder shall have (o depasit 25% of the highest bad price, which is inclusive of eamest money
deposited, immediately or not later than next working day of the accaptance of the bad prica by the Authonised Officer, remaining balance of the bid price an or befiore 15th day or within such
extended period a5 agreed upon in writing between the secured creditors and the proposed purchaser, in case of defaultin payment by the successtul bidder the amount already deposited by
the bidder shall be liable fo be fodfeited. (11) The prospective qualified bidders may avail free onne training on e-auction from MIS e-Procurement Technologies Ltd. prorto the date of e-
auction. (12) The Authorized Cfficeris not bound to accept the highest offer and the Authorized Officer has the absolute rightto accept or resect any or &l offer(s) or adjoumn/postponedicancel
the auction without assigning any reasan thereof, (13) The bidders are advised ko go through the detailed tarms and conddions of e-auction available on the web Portal of WS e-Procurement
Technologies Ltd. https:/ibob.auctiontiger.net before submitting thedr bids and taking part in e-awction.

Authorised officer, Bank of Baroda

Loan Mame of ObligorisiLegal  |Total Ovistanding Due|  Dateol | Daleof

011-49424365.

registration/terms and condition and procedure details, visit]
our e-auction website www.tenderwizard.com/CGEWHO.
The last date for online submission of required documents|
with EMD details is 11th September 2019 upto 5:00 PM.
EMD is to be submitted through RTGS/NEFT. Live bidding1
will be on 17th September 2019. Reserve price of the total
land is Rs. 47,62,75,000/-.

3.For queries regarding land location and site visit, please|
contact our Project Manager Sh. Raj Kumar Bhatia-
7042280555 or Sh. Khandelwal- 9868150739.

4.For e-auction Process Queries (To Upload, To Download, To
Submit the e-auction documents & Digital Signature), please|
contact Tele No. 8800445981, 8800115628, 8800107755,

davp 20105/11/0003/1920

Motfice is hereby given fo the public in general and in particular to the Bommower's and Guarantor's that the below described immovable properly mortgagedicharged to the Secured I Accounl Mo.|  Helr(shLegal Representalive(s) |Rs. as on below Dales|Demand Nolice| NPA
Creditor, the Constructive possession of which has been taken by the Authorised Officer of Bank of Baroda as Secured Creditor, will be sold on “As is where is”, “As s what is", and a2 9650248 & Mr. Suman Puri (Barrower) & | Rs.284.70.798- | 06-Aug-2019 |13-June
“Whatever thereis” basis on 30.09.2018 for recovery of Bank's dues from Barrowers and Guarantors o the Secured Craditor. The detalls are described as below: — | S5 B & MU e | oot mnhugania e
' . . . ' i h lis Diractor/ Pari
Last Date of EMD/Document is 27.09.2019 upto 4.00 P.M. Whilst care is taken prior to s By Frtnera)
S| T T Description of the Property & Name of the | _ReseVePrce | EMD SUBMISSION [DatefTime off acceptance O acvertising [ ] Bee e o e e dorj st Progertoss AY Tt
it of Dot owner of the property e ACCOUNT E-Auction itis not iblet : £S7 Sg yards. Comprised in Khasra No. 1353-1075:26-1028-1020/229, Khatta Mo, 753/ 780,
e Bid increase Amoust|  DETAILS copy, itis not possible to verify Jamaband| 2013-2014, Village Hassan Rora, H.B. No. 162, Tehsi| And District Ludhiana, Punjab-
: : 41001, With comma it in the Sale Deed. the Ma Follow:
1. |Borrower: Wis. Sun Enterprises, Prop.- Mr. Dilip Kumar Tiwari Slo.- Mr.|Equitable Mortgage of residential properiy| Rs. 29,66,000/- | Bank Er:: Baroda ﬂi'::l-:ggﬂ‘lf its contents. The Indian ;:L[t’;:l:mu AdraE m;amnr‘::ez;gﬂnﬂg H?:rsgf? uﬁu E;:ug gﬁi%-sﬁum;ﬁ;;:u&?'"
Sadanand Tiwari Add : 4/151 ViratKhand, Gomii Nagar, Lucknow, 226010. [at House no TA/368 situated al| Rs. 2,96,600)- o. : o Lo 10204526 | Mr. Jagpreet Singh, (Berrower) Re 1586635 | D6-Aug-2019 |07-June
Guarantors : Mrs. Renu Dwivedi, Wio.- Mahendra Kumar Dwivedi, Rio - | VrindavanYojana No-2 Phase 2 Lucknow. | [Winium 8 noesen]| 34300200000484 | 02:00 PM Express (P) lelted cannot be Mrs. Tarandeep Kaur (Ca Borrower)| as on Df-Aug-2019 2019
7AI368 VrindavanYojana Near Lucknow Sector-7, Lucknow 226025 Area: 58.51 sq. mtr. Owned by: Mrs.|{Amount Rs 10,000 E;?B%;ifm held responsible for such | [ Deseription of the Secured Assatsimmavabie Properties! Morigaged Properie:. il i
Date of Demand Notice: Uls 13({2)-04.01.2019 Ranu Dwivadi wio Mr. Mahendra Kumar ropery/Housa Na. 234/5, Situeled al Sahi Samadha, Tehall and Disirict Pakials, Punje :
LA . A . ' § 1 fyraa Admeasuring 115.3 Sq. Yards. With common amenities written in the Sals Deed.
':H.I'lﬂa.l‘ldll‘hg. Rs. 15.22,-44]?..?5 + interest %md M?Ef charges (minus amount if) pyivedi. Bounded as : East: & mir wide tFIETrn?l;:Fm:‘t:;tm contents,' nor for any loss or 10363745 | Mr. Ankush Sharma (Borrower) As. 4092822 | 08-Aug-2019 |03-June
F;‘Fﬂﬁtazjrfi "‘Bdﬁmﬂﬂd;ﬁhﬂ: E:I_IP?{E"S:;E? ””*“?F?{J; SRR T road, West: House no TA/357, North: & Mode NEFT/RTGS damage incurred as a result of Mrs. Nidhi Sharma (Co-Borrower) | as on 08-Aug-2019 201
onta cer name: |ne Authons ICEr, anch, Lxo., mefre road, South: House no TA/343 : : : Descriplion of the Secured Assetsimmovable Properties’ Morigaged Properties: llem No.1, Al
Maob Mo: 7565008656, 7565008654 ; transaCtlonS Wlth CompameS, That G:T:;Eﬂ:ialp'anrlg.'rLlritI:-Elarﬂg";-.'-:l. 357002 Area Measuring f‘EaE?E-q.]-‘a'-:FI':DLruﬁsedln Ehasra
. T No. 137121211, 195, Knewat No. 1603, 1604, Khatoni No. 1662, 1663, as per Jamabandi for Year 2006-
2. |Borrower: Mr. Gopal Verma Slo Mr. Manoj Kumar Singh Rio H Ne 193 |Equitable Mertgage of all part & parcelof the| Rs. ,51,000- | Bank of Baroda | 30-09-2018 associations or individuals 20310 vid salo docd Mo, 14106 Pegislered In he Sub Fegtrar Luians (Parbl. Sheted st vllape
Mirzagan] Post Office Malihabad, Lucknow-226102 property consisting of land and building at| Rs. 65,100/- No. 01:00 PM to T Sherpur kalan, HE No. 176, Abach known &5 Hira Nagar, Tehsll and District Ludhlana, Punjab- 141001,
Guarantor: Mr. Firoz Khan Sio Late Hasan Mohd. Rio Mirzaganj [House Mo. 193 Mohalla Mirzagan] 34300200000484 | 02:00 PM advertlsmg In ItS newspapers ﬂﬁnﬁfﬁﬁ’& agueg:lﬁnlglﬁgltn ;::E?ﬁ:rﬁg; r:;l.;;r:f“agr |$rL Ee{ﬂ;r::er as Follow:- East:
Malihabad, Lucknow-226102 Malihabad, Distt Lucknow. Area: 35.00|(AmountRs 10000  IFSC Code or Publications. We therefore llem No.2. Al That Commercial Fropery Unit bearing No. 35T2 Area Maasiring 56 Sq. yards
. E Sqg.mtr. Owner: Mr. Gopal Verma. BARBOVIBHUT Comprised in Bhasra Mo, 131227, 181, Khewat Moo 1603, 1604, Khatomi Mo. 1862, 1663, as per
Date of Demand Notice: Uls 13';, 03.02.2016 P : : . : Fifth Ch tor | d th t d Jamabandi for Vesr 2008-2009 vids zale deed Wasiks Mo 1122 Fepistered in the Sub Redgistrar
Outstanding: Rs. 4,86,155.00 + interest and other charges (minus amount E[ut'a“da_rﬁ' East: H;:a?_t: F;" we“'flg::lisﬁﬁ E Zera) p:;::;:tm recommen dal readers Ludhiana (Poorti), Sitated a1 vilage Sherpur kalan, HE Mo 176, Anadi kngwn as Hira Nagar, Tehs#land
- ; : : of Laxmi Marayan; North: House of Gi T istri iana, . e wri ;
I':f:ﬂny'pau::l i::erme dema::! s p;jsc;'?sm ;;trﬂ;:ﬁ B Gupta; Eu-uth:}ll-luuse of Laxmi Narayan. Mode NEFTIRTGS make necessary Inquiries ﬁ:ﬁ'ﬁﬁ.ﬂf Euﬁm?n]g;d nﬁfﬁr‘tﬂﬂ'ﬂ:iﬁ'ﬁf vﬂﬂ:?ﬁﬁéﬁﬁ;ﬁﬁ#? "
ontact officer name: The Authons ICEr, anch, Lka., : : i Trthar irost: sidiorl riereet -3t Hie rain a5 Toew Saricolaty siiied I reateclive: Derard
Mob Mo: 75008656, Yo6a008554 befOre Sendlng any MONIES Or -‘-lslipnl:estzla';fa:l mﬁ:r‘:h:in:j q:n[-:::r-fa inriqeeu'.':a:ea]:gnr;e:. c?gsrrsl? .;F-.mg; E:rn:__ :Ilnnfu?fﬁm:: I::ﬁéﬂﬂﬁ'ﬁ;‘?ml
: : andior realization. Hihe sald Obdgoe's) shall Sl i rabs payenent 1o TCHFL as atoresald, then TCHEL shall
3. |Borrower: Mr. Nasir Jamal Khan Slo Kaisar Jamal Khan Add:-House na_|All the part and parced of the property| Rs. 40,83,000/- | Bank of Baroda | 30-09-2019 entermg Into any agreements procied against the abave Sfe:a:aﬂlnssﬁr:-:?;j'iml'mm:i?rcp}ew fies) under Section 13(4] of the sald Act
128 Mohalla Mirzaganj, Pargana & Tehsil Malihabad, Distt-Lucknow-226102 | consisting of land & building at Plot no.196,| Rs. 4,08,300/- No. 01:00 PM to ' ' i LAt R L MR O O Ui e P L T Al
Guarantor- Mr. Waseem Jamal Khan Slo Irshad Hasan Rio House no. 131 |situated at Mohalla Mirzaganj Pargana & | [Winimem 8d ncement] | 34300200000434 | 02:00 PM Wlt_h advertisers or.othervws.e ?,."fﬁf,‘ﬁ'f'tﬁ.;@,ﬂf,i';';;’f";f;ﬁ;ﬂ,m, Rispresentaliv() aee prohibiled Under the sait Actto raraler the
Mohalla Mirzaganj, Pargana & Tehsil Malihabad, Distt-Lucknow-226102 | Tehsil Malihabad, Distt- Lucknow. Area 422|[Amount Rs. 10000+ IFSC Code acting on an advertisement in aloresaid Secured Assatis)immovable Propertyiies), whether by way of sk, lease of clbarwise wilho!
Date of Demand Notice: U/s 13(2)-23.04.2018 sq.mir. Owner: Mr. Nasir Jamal Khan. BARBOVIBHUT 'nen'mrln-nllt:nﬁusnar:;ﬂrl Ti;:HFrI. -!:-1:.-p-c;assr.-al‘:'.un:?riguuﬁsfrpahellsvlz__rjr:u-.-nzn::n-:c-'Irem-:u:-s_nzr::_nl
Outstanding: Rs. 10,74,065.00 + interest and other charges (minus|Bounded by (as per sale deed):- East: 15 (Fifth Character is any manner whatsoever Eiﬁ'”’-'?ﬁeiﬁﬁém e MIDHWF?H{: ccngl'%j:LpﬁnﬂﬁénF]iﬁdﬂﬁﬁulﬁﬁ
; : ; : Z ; ' | | :
amount if any paid after the demand nofice or possession notice) ft wide Road. West 15 ft wide Road: Mz;mll-ligﬂ;r?ﬁ&;és L PLACE : PUNJAB Sel/-Autharised Officar
Contact officer name: The Aulhorised Officer, RO SAR Branch, Lko.,|  |North: Plot of seller, South: House of ode = Y e = :
Mab No: 7565008656, 7565008654 Chhotal Central Government Em ployees
4. |Borrower: Mis J.M. Associates Add: Amar Nagar, BiswanSitapur-261201|All the part and parcel of the properly| Rs. 22,94,000/- | Bank of Baroda | 30-09-2019 / . . -
Through its Partners (1) Mr. Jatin Kumar Gupta (2) Mr. Milind Kumar|consisting of House no 541 situated at| Rs. 2,29,400/- No. 01:00 PM to T Welfare HOUSlng Organlsatlon
Gupta both Slo Mr. Pankaj Kumar Gupta Both Rio Amar Nagar |Mohalla Amar Nagar, Biswa, Sitapur within | |Nininum 8d ncrement|| 34300200000434 | 02:00 PM 1 . . .
BiswanSitapur-261201 the registerad sub district Biswa and District| {Amount s 10000|  IFSC Code : (M/o Housing & Urban Affairs, Govt of India)
Guarantor- (1) Mrs. Naina Gupta Wio Mr. Pankaj Kumar Gupta (2) Mrs.|Sitapur, Area: 2382963 sg.mtr. Owner:- BARBOVIBHUT
Maya Devi Gupta W/o Late Mr. Girish Chandra Gupta Both Rio Amar|Mrs. Naina Gupta Wio Mr. Pankaj Kumar (Fifth Character is COEWHD SALE OF CGEWHO LAND
Magar, BiswanSitapur-261201 Gupta. Bounded by (as per sale deed);- Zaro) payment AT SHATABD' NAGAR, MEERUT
Date of Demand Notice: U/s 13(2)-27.08.2018 East: House of Ram Dayal Shukla, Mode NEFT/RTGS _
Outstanding: Rs. 10,32,323.25 + interest and other charges (minus|West:Road, North: Temple, South: Houss
amountif any paid after the demand nofice or possession notice) of Navdeep Gupla, 1. CGEWHO proposes to sell 49416.35 Sgqm (12.207 acres) o
Contact officer name: The Authorised Officer, RO SAR Branch, Lko., : _ : :
Mob No: 7565008656, 7565008654 well demarcated, contiguous and free-hold residential lan
5. |Borrower: (1) Mr. Shah Abbas Nagvi Alias Syed Raju Slo Mr. Mujahid (2)| Equitable morlgage of property situated at| Rs. 20,80,0001- | Bank of Baroda | 30-09-2019 allotted by Meerut Development Authority (MDA) located in
Mrs. Nafis Fatima Wio Mr. Shah Abbas Naqvi Alias Syed Raju Both RioH|H No. 426133 D, Wazeer Bagh near| Rs. 2,08,000/- No. 01:00 PM to _ _ : “ :
Mo. 426/133, D Wazeer Bagh, Near Mughal Sahab, Imambara, Lucknow-|Mughal Sahab, Imambara, Lucknow-|[Mainm 8 noemer]| 34300200000434 | 02:00 PM SeCtor 4C’ Pocket A’ Shatabadl Nagar! MeerUt on as. !
226003 226003. Area: 111,52 sq.mtr. Owner:- Mr. | |Amount s 10000|  IFSC Code where is basis” through e-auction. The land is in possession
Date of Demand Notice: U/s 13(2)-27.05.2015 Shah Abbas Magvi Alias Syed Raju Sio BARBOVIBHUT )
Outstanding: Rs. 8,86,090.00 + interest and other charges (minus amount|Mr. Mujahid, Bounded by:-East: Road (Fifth Character is of CGEWHO since December 2012.
if any paid afier the damand notice or possession notice) wicle 15 ft and Nala, West: House of Syed Zero) payment
Contact officer name: The Authorised Officer, RO SAR Branch, Lko., Raju; Morth: Rasta 15 ft wide; South: Mode NEFTIRTGS . . .
Mob No: 7565008556, T5R5008654 House of Mohd Raza. 2. Interested buyers should register in the e-auction portal. For

CEO, CGEWHOl




